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. THE SUGAR UNDERTAKINGS (TAKING OVER OF
MANAGEMENT) AMENDMEN'I ACT, 1985

No. 11 0F71'985'~

_ ‘ [16th February, 1985']
An Act further to amend the Sugar Undertakmgs (Taking Over of
: Managcmcnt) Act 1978

BE it enacted by Parhament in the Thlrty-smth Year of the Republlc
of India as follows:— :

: 1 (1) This Act may be called the Sugar Undertakmgs (Taklng Over
of Management) Amendment Act 1985

@ It shall be - deemed to have come 1nto forece on the 20th day of

. November 1984

2. In sectlon 3 of" the Sugar Undertakmgs (Taking Over of: Manage—
ment) Act, 1978 (hereinafter referred to.as the prineipal Act), in‘the

proviso to sub-sectlon (5), for the words “six years” the Words “seven
7 years” shall be substltuted :

3. (1) The Sugar Undertaklngs (Takmg Over of Management) Amend-
ment Ordlnance 1984 is hereby repealed

under the principal Act, as amended - by the said Ordinance, shall be

. deemed to have been done or taken under the principal Act, as amended
: by this Act : :
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()] NotW1thstand1ng such repeal, anything done or any action taken '




